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ral Administrative Tribunal
rincival Bench. New Delhi

0a Ho.2744/2002
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this the day of 7th Novembar, 2002

Hlon'ble Sh.ohanker Raju, tember(Jd)

1. Bikram,
SAo Late Shrel Laxinl Narayan,

2. Bimio Davyi,
Wso late Shrl Laxmi Naravan.,
Txn Safaiwals,
Office of Incharge Carriags & Wagon,
Morthisrn Railway,
Delhi(MG).

Coth R0 ¥illage Depdal,

Distt. Mahendergai-h,

Tehsil Rewarl (Haryana). -..Applicants.
{(By Advocate: Shri G.D.Changari)
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Union of India., thirough
1. Thae Ganeral Manager,
Hortharn Rallway,
Caroda Houses,

Hew Dalhi.

. The Divisional Railway Manager,
Horthern Railway,
B ikanei S

QROCR{ORAL)

By Hon'ble Sh_Shankar Raju, Hamber(J)
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Gpplicant is the son of deceasod employee Shiri
Laxmi Harain, who dies an 2.8.17285 while In sarvices.
gt the time of his father’'s death, the applicant wasn &
minor,. He states that he haszs submittsd an application
(Annexuirae & 11)  for compassionate appointment  which
nas  not  been  recsponded by the respondents. It 1%
contended  that the applicant’ father attalnsd regular
oW
W choe
status  Medvie.  thraes weeks o "Ahis death and placad

rellance  on Rallway & lebber dated 27.6_1705.

Z. I wviocw of the matter, ends of jusktice would

s cduly mot, If bthe presont 08 is dicpozed of at  the
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aviiilieslon atage itaclf by directing the respondents to
: _ . . ¥
dispose of the representation of thae applicant .
for vumpassionate  appolintmant  1In the  light ot
instructions/0M and to pass a reasoned ana a detalled
arder  wWithin a period of two months from the gdate of

receipt of a copy of this order.

S Ry

{Shanlker Raju}
Mamber{(J)
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